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LEGISLATIVE ASSEMBLY. 

SaturdOly, 9th September, 1933. 

The Assembly met in the Assembly Chamber at Eleven of th'e Clock, 
Mr. Prellident (The Honourable Sir Shanmukham Chetty) in the Chair . 

. 
MOTION FOR ADJOURNMENT. 

EXPULSION ORDER PASSED BY TTl!i COMMIBP.IONEIC ON SOME REsIDE.."iTS OF 'l'RW 
l'HULRA &rATE. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Just 
ubout five minutes back, I received a notice of a motion for adjournmenj1 
from the Honourable Member, Maulvi Muhammad Shafee Daoodi, on & 
matter of ur~nt public importance, namely, the Government not accept-
ing ~hort notice of a question on a matter of urgent public importance 
which relates to the expulsion order passed by the Couunissioner on dOme 

. residents of Phulra State within seven days from the date of the order. 
Is the Political Secretary in a position to state whether Phulra State is an 
Indian State T 

Mr. B. J. Glancy (Political Secretary) : .AB far-as I understand, it is 
not an Indian State. It is situated partly in the district of Hazara on t.he 
North-West Frontier Province and, partly, I understand, in tribal terri-
tory. I am not fully conversant with the situation myself and I, the~ 
fOl e, asked for the usual period of notice in order to enable me to study 
the position. 

Mr. President (The Honourable Sir Shanmukham Chetty): Under 
these circumstances, I would permit the Honourable lIember, if he still 
uesir'es, to make this motion on Monday, and I will waive the objection on. 
the question of urgency. It will then be decided whether it is in order or' 
110t when the Honourable Member makes a motion on Monday. 

)faulvi Muhammad SWee Daoodi (Tirhut Division: Muham-
madan) : All right, Sir. 

THE INDIAN STATES (PROTECTION) BILL. 
Mr. President (The Honourable Sir Shanmukham Chetty) : HaB 

the Honourable the llome )iember got to make any statemeut with regard 
to the suggestion made yesterday by Sir Cowasji J ehangir f 

The Honourable Sir Harry Hair (Home l\Iember) : At the end of 
our proceedings yesterday, my Honourable f,?end, the Leader ?f the 
Inllependent Party, speaking on behalf of that sl~e of t~'e House,. sal~ that 
he was prepared to accept the amendment fot CIrculation of this Bill by 
7th January: . 1934, and he appealed ~ the <!?vernment, if they were also 
prepared to "accept it, to announce theIr deCISIon at once, 80 that we could. 

( 1221) ) 
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saye time and' close the d'ebate. Well, Sir, the object of Government, "8 
I have already explained, is that the House . should take a final decision on 
thiti Bill not later than the end of the next Budget Session. . After gOing 
into the details, we have thought that that result can be achieved by the 
method proposed by my Honourable friend, the Leader of th'e Independent 
Party. We have no objection to eriticism and to the fullest examination 
of the provisions of this Bill. (Hear, hear.) We propose that the motion 
for Select Committee should be taken up after receipt of the opinions at 
the very beginning of the January Session and I hope we might t'xpeet 
perha.ps that Honourable Members who have already made speeches will 
not at any rate repeat the same remarks on that occasion. (Laughter..) 
I should be very glad to set an example myself. The Government are, 
therefore, prepared to accept the amendment for circulation. (Applliuse.) 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
Chair takes it that, in vil'w of what the Honourable the Home Member has 
said on behalf of Government, it is the desire of the House generally to 
closp. the debate now. 

Several Honourable Members : Yes. 
Sirdar Harbans Singh Brar (East Punjab: Sikh) : I quite agree 

that the debate should be closed, but my. remarks yesterday had been mis-
understood in some quarters and I just want to speak for a minute or two 
to clear up that misunderstanding. Yesterday I was developing my 
argument regarding the paramountcy and that the function of protecting 
a Stai;e from external aggression as well as from internal commotion was 
resting with the Paramount Power and that the Paramount Power was 
asking us to share the responsibility regarding the protection of the Indian 
States, in one manner and not in the other. I had not yet completed my 
arguments, but my remarks have been misunderstood in some quarters as 
wonld appear from the reports appearing in this morning's newspapers in 
Dl'llii a.nd other places. It has been understood that I was opposing the 
Princes and their cause. I was simply attacking the (ffivernment. regard-
ing their desire to ask us to share with them the responsibility of the 
funt·tions of paramountcy in one direction and not in the other. I meant 
no reflection on any Indian State, nor on any Prince, nor on their Govern-
ml'nts, and much less against my esteemed friend, His Highness the 
pl'eaent Chancellor of the Chamber. of Princes. I do not desire in any 
way to lengthen the debate, but I simply wanted to make these remarks 
to clear the misundp.rstanding and, I hupe, the Press would clear it in the 
way that I have explained just now. Yesterday I had not dev.~loped my 
argument and, unletlR I had done !'u, the Press had no right to conclude 
that I meant any reflection on anybody and that I was against the Princes. 

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural) : Sir, I 
want to say one word ..... 

Mr. President (The Honourable Sir Shanmukham ChattY') : What 
is meant by saying one wo:r:d' Does the Honourable Member want to 
make a personal explanation , 

1Ir~ Lalchand N&vaJrai '! I want to say a word with regard 'to' the 
statement made b1 t~ . H9m~,,~ew-ber about circulation. ':, ;, .: .. 
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Mr. President ('I'he Honourable' 'Sir Shanmukhll.m Qbetty): ~b" 
ehair understood that it was the general desire of the :n~tiSe f(l"~l~e'! tile 
dehate, Gov'enmrent 'ha'Vingaeeeptea tOO motion for circulation.: 

Mr. Gaya Prasad Singh (Muza~arpur c'U~Ch~mpa'raIi :' ~Oh-Mu­
hammadan) : Cannot an Honourable Member oppoSe the. motHlJi for 
circulation? . 

Mr. President (The Honourable Sir Shanmukham Chelly) : Is it. 
the desire of the House that the debate should be continued 7 

Several Honourable Members: No, no. 
Mr. Lalchand Navall'a.i : I am not advancing anything as regards 

the debate. I am only making a suggestion with regard to the motion 
for circulation; if you permit, I will make that suggestion. 

Mr. President (The Honourable Sir Shanmukham Chetty) : 'fhe 
question is that the question be now put. 

(Mr. President, by gathering the voices, declared that the" Ayes" 
hi',d it, when a division was asked for by Mr. Gaya Prasad Singh.) 

(When the division bell was ringing.) 
Mr. B. R. Purl (West Punjab: Non-Muhammadan) : On a point of 

orJer, may I make a submission ~ 
Mr. President (rrhe Honourable Sir Shanmukham Chetty) : 'j'here 

·~annot be a point of order when the division is on. 
The Assembly divided : 

AYE8-37. 

Acott, Mr. A. S. V. I 
Ahma.rl N'awaz Kha.il., Major Nawab. , 
Allah Baksh Khan Tiwana, Khan Bahadur I 

~falik. ~ 
Bajpai, Mr. G. S. 
Bhore, The Honourable Sir Joseph. 
Chatarji, Mr. J. M. 
Chimman Lal, Rai Bahadur Lala. 
Clow, :Mr. A. G. 
Cox, Mr. A. R. 
Dalal. Dr. R. D. 
Dt'Souzu. Dr. F. X. 
Ghost', The Honourable Sir Bepin Behary. 
Glanry, .Mr. B. J. 
Graham, Sir Laneelot. 
Haig, Thl' Honourable Sir Harry. 
II l'7.lett, ~{r. J. 
Honn, Mr. A. 
Hurlson, Sir Leslie. 
Ismail Ali Khan, Knnwar Hajee. 
Ismail Khan, Haji Chaudhury :Muham-

rna'd. 
• Jq.dhav, Mr. B. V. 
Jeluwgir, Sir Cowasji. 
Kamaluddin Ahmad, Shams·u\·lT\ema Mr. 
Lal Chand, Hon,.. Captain Bao Bahadur 

Chaudhri. 
L~ Mr. D. J. N. 

. Ma~enzi ... Mr. R. T. H. 
Mill8F. Mr. E. S. 
Misra. Mr. B. N. 

LJelLAD I 'i. 

1.Iitdll'1I, :llr. A. 
Mody, Mr. H. P. 
Muazzam Sahib Bahadur, Mr. Muham· 

mad. 
Mukht'rjee, Rai Bahadur S. C 
X o~'re, The Honourable Sir Frank. 
Pandit. R.ao Bahadur S. R. 
Phookull, )Ir. T. R. 
Raghllhir Singh, R.ai Bahadur Kunwar. 
RaislIl.an, ~fr. A.· 
Rajah. R:lO Bahadur M. C. 
llilllmkrishna, Mr. Y. 
Hau, :'lr. P. R. 
Hoy, Rai Bahadur Sukhraj. 
S('\mstt'r. Thl' Honourable Sir George. 
A(·ott. ~Ir. J. Ramsay. 
SIUlfel' Dlloodi, ~Iaulvi Muhammad. 
Sher Muhammlld Khan Gakhar Captain. 
Sin/!,h, Kumar Gupteshwar Pr:..sad. 
Singh. )Ir, Pradyumna Prashad. 
~itarUlllHra.iu, ~fr. B. 
Hloan, ~Ir. T . 
Rmit.h. :\Ir. R. 
Bohall Ringh, Sirdar. 
Hturld. Mr. E. 
Tottellham, Mr. G. R. F. 
l'ppi Saheb Bahadar, Mr. 
Val-ir Muhammad, Khan Bahadur Shaikh 

Yakub. . 
Wajihuddin, Khan Bahadur Haji. ,.' 
Zianddin Ahmad, Dr. 



[9m 811ft. 1933 . 

. )K)E$.f\'. 
Daa, Mr. B. 
Hari Raj Swarup, Lala. 
Jog, Mr. S. G. 
La.lchand Nava.lrai, Mr. 
Neogy, Mr. K. C. • 

The motion was adopted. 

Puri, Mr. B. B. 
Beddi, Mr. T. N. Ramakrishna. 
Singh, Mr. Gaya Prasad. 
Thampan, Mr. K. P. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
question is : 

" That the Bill to protect the Administrations of States in India which are under 
the suzerainty of His Majesty from activities which tend to subvert, or to excite dis· 

a1l'ection towards, or to interfere with such Administrations, be circulated for the 
purpose of eliciting opinion thereon by the 7th January, 1934." 

The Assembly divided . 
AYES-66. 

Abdul Matin Chaudhury, Mr. 
Acott, Mr. A. S. V. 
Ahmad Nawaz Khan, Major Nawab. 
Bajpai, Mr. G. S. 
Bhore, The Honourable Sir Joseph. 
Chatarji, Mr. J. M. • 
Chimman Lal, Rai Bahadur Lala. 
Chinoy, Mr. Rahimtoola M. 
Clow, Mr. A. G. 
Cox, Mr. A. R. 
Dalal. Dr. R. D. 
Das, Mr. B. 
DeSouza, Dr. F. X. 
Dudhoria, Mr. Nabakumar Sing. 
Ghose, The Honourable Sir Bepin Behary. 
GIane~·. Mr. B. J. 
Graham, Sir Laneelot. 
Grantham, Mr. S. G. 
Haig, The Honourable Sir Harry. 
Hezlett, Mr. J. 
Hoon, Mr. A. 
Hudson, Sir Leslie. 
Ismail Ali Khali, Kunwar Hajee. 
Ismail Khan, Haji Chaudhury Muham· 

mad. 
·Jadhav, Mr. B. V. 
Jehangir. Sir Cowasji. 
Kamaluddin Ahmad, Shams·ul·Ulema Mr. 
Lahiri Chaudhury, Mr. D. K. 
Lal Chand, Hon~·. Captain Rao Bahadur 

Chaudhri. 
Lee, Mr. D. J. N. 
Mackenzie, Mr. R. T. H. 
Millar, Mr. E. S. 
Misra. Mr. B. N. 

Mitchell, Mr. A. 
Mitra, Mr. S. C. 
Mody, Mr. H. P. 
Morgan, Mr. G. 
Muazzam Sahib Bahadur, Mr. Muham· 

mad. 
Mukherjee, Rai Bahadur S. C. 
Noyce. The Honourable Sir Frauk.. 
Pandit, Rao Bahadur S. R. 
Phookun, Mr. T. R. 
Ra:ghubir Singh, Rai Bahadur Kunwar. 
Raisman, Mr. A. 
Rajah, Rao Bahadur M. C. 
Ramakrishna, Mr. V. 
Ra8to~i, Mr. Badri Lal. 
Rau, Mr. P. R. 
Roy, l\.ai Bahadur Sukhraj. 
Schuster, The Honourable Sir George. 
Seott. Mr. J. Ramsay. 
Shafee Daoodi, Maulvi Muhammad. 
Sher Muhammad Khan Gakhar, Captain. 
Singh, Kumar Gupteshwar Prasad. 
Singh, Mr. Pradyumna Prashad. 
Sitaramaraju, Mr. B. 
Sloan, ~Ir. T. 
Smith, Mr. R. 
Sohan Singh, Sirdar. 
Stud(l, l\f r. Eo 
Suhrawardv, Sir Abdulla·al·Mamun. 
Tottenham: Mr. G. R. F. 
rppi Raheh Bahadur, Mr. 
Vazir Muhammad, Khan Bahadur Shaikh 

Yakuh. 
Wajihuddin, Khan Bahadur Haji. 
ZiaU(ldin Ahmad, Dr. 

NOE8-7. 
Bhuput Sing, Mr. 
Lalehand Navalrai, Mr. 
Neogy, Mr. K. C. 
Puri. :\ir. B. R. 

The motion was adopted. 

I R('(lili. Mr. T. X. Ramakrishna. 
Singh, Mr. Gaya Prasad. 
Thampan, Mr. K. P. 

The Honourable Sir Joseph Bhore (Member for Commerce and 
Railways) : Sir. I do not propose to move this motion- today. 

*" That this Assembly do signify its opinion in pursuanee of sub· section (.:1) of 
section 670 of the Merehant Shipping Act, 1894 (57 & 58 Viet. Ch. 60) that the ,ducs 
imposer) by the Order in Council of His Majesty, dated the 17th December, 19B1, in 
rCRpeet of the Li~hthouses and buoys specified in the Schedule thereto ought to be levied 
in British India.' I 

t. 



DEMANDS FOR B-CESS GRANTS. 

ICnm. 
MINT. 

TIle lIonourable 81r George 8chuster (Finance Member) : Sir,1 heg 
to move: 

" That an excess grant of Be. 23,675 be voted by. the AlIIMlmbly to reguJarise 
the expenditure chargeable to Revenue actually incurred in excess of the voted" grant. 
in the year 1930·31 in respect of ' Mint '." 

The motion was adopted. 
. 

SUPERANNUATION ALLoWANCES AND PENSIONS. 

The Honourable Sir George Schuster: Sir, I beg to move: 
" That an exee88 grant of Be. 6,05,127 be voted by the ~J:y to reg'ularise 

tile expenditure chargeable to Bevenue actually incurred in exee88 of the voted rut 
ill tile year 1930·31 in respect of ' Superannuation Allowances and PenaioDS '.' 

The motion was adopted. 

STATIONJiBY ANDPKlNTING. 

~ Honoura.bJe air George Schuster: Sir, I beg to move : 
"That an exeess grant of Its. 85,605 be voted by the Assembly to re2UlariBe 

we expenditure chargeable to Revenue actually incurred in exeees of the veteG IIDt 
Da the year 1930·31 in resped of ' Stationery and PriDting '." 

The motion was adopted. 
'1 

REroNDs. 
The Honourable Sir George Schuster : Sir, I beg to move : 

" That an exee88 grant of Be. 11,89,271 be voted by the Allsembly to regulariee 
the expenditure chargeable to Revenue actually incurred in exce88 of the voted grant 
in the year 1930-31 in respect of ' RefundB '." 

The motion was adopted. • ----
COMMUTID VALUE OF PENSIONS. 

The Honourable Sir George Schuster: Sir, I beg to move 
" That an exeess grant of Re. 3,20,354 be voted by the Assembly to regulariae 

the pxpellditure ehargeable to Capital actually incurred in excess of the voted grant 
in the year 1930-31 in rpspeet of ' Commuted Value of Pensions '." 

The moti~n was adopted. 

LOAN8 ANn Any AN ( E8 BLARING INTEREST. 

The Honourable Sir George Schus~r: Sir, I beg to move: 
" Tlult an e;te.e88 grant of Rs. 2,30,88,8~1 he votQd by the A~b1rtor8lUJariau 

the expenditu¥ artual1y incurred in ex('pss of the' voted 'grant in the year 1!l311-31 ill 
're&peet ·of ., l.ooans and AGvanees bearing Interest '.' '. 

. . 1;" 

The motion was adopted.. 
( 1229 ) 
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INDIAN. POSTS AND T~BAPHS DEPARTMENT. 

The HonoUl'&ble Sir George Schuster : Sir, I beg to move' : 
"" That an exeeas grant of Re. 5,37,109 be voted by the Allllembly to regulariae 

the expenditure chargeable to Revenue actually ine\l%~ in exee4, <!f tJ:1e, ~~ted grant 
in the year 1930-31 in rellpeet of ' Indian POlitI and Telegraphs Department -

The motion was adopted. 

RAILWAYS. 

RArr·WA y BOARD. 

The HonoUl'&ble Sir George Schuster: Sir, I beg to move: 
" That an exeellll glant of Re. 3.4,327 be voted by the Allsembly to regulariae thtl 

railwa~· expenditure ehargeable to Revenue aetually ineurred in exeesll of the voted 
grant in the year 1930-31 in respect of ' Railway Board '." 

Dr. Ziauddih Abmad (United Provinces: Southern Divisions: 
Muhammadan Rural) : Sir, I just want to ask one question, and that is, 
whether the money we are going to vote now will be added to the deficits 
of t.he current year. 

The HonoUl'&ble Sir George SchlUter: I think my Honourable 
friend must have noticed that we are dealing with the expenditure charge-
able to revenue actually incurred in excess of the voted grant ill the year 
1930-31, and the expenditure has already been incurred and incillded in 
the accounts for that year. This is merely ~larising what. has been 
spent in excess. ' 

Mr. President (The Honourable Sir Shanmukham Chetty'): The 
question is : 

" That an e:i:eellll grant of Re. 34,327 be voted by the Aseemhly to regularifie the 
railway expenditure ehargeable to Revenue actually ineurred in exee81 of the voted 
grant.in the year 1930-81 in respeet of' Railway Board '." 

The motion was adopted. 

WORKING EXPENSES-ADHlNI8TRATION • 
. . 

The ~cmoura.ble Sir George Schuster: Sir, I be" to move . 
" That an ex~ grant of Re. 18,70,248 be voted by the Alllembly to regulariae 

'~e :raiJway .eIp8D.dit.Jlreehargeable to Bevenue aetually ineurred in exeeu of the voted 
grant in ~ ryar 1{!30-31 in reapeet of ' Working Expe_AdminiBtration '." 

The'motion was adopted_ 

APPROPRIATION FROM DEI'Bl!lCIATION FUND. 

The B~oUri.ble Sir George Schuster : Sir, I beg to move : 
. " That a~ .exe88\J grant of Re. 2,39,58,961 be voted by the Assembly to rerularile 
tllo railway expenditure aetually ineurrediJi exeeall of the voted 'grant iii tIl8 year 1930-81 
itl respect of • App1'opriation from Depreeiation Fund '." 

The motion was adopted. 

MISCELLANEOUS. 

The Honourable Sir George SchUlter : Sir, I. beg to move ; 
". That an ex~ellll grant of Re. 14,960 be voted ~ the Auemblyto regular.iae 

the rallway expendltare chargeable to Revenue actually mellrred in excOlls of the voted 
grant in the year 1930-3.1 in reapeet of ' Misce1la1leoUl '_", . 

The motion was adopted. 
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ApPROPRIATION FROM THE RESERVE FUND. 

The Honourable Sir George SchUster: Sir, I beg to move: 
" That ";In excess grant of Re. 6,36,160 be voted by the Assembly to regularlae 

the railway expenditure actually incurred in excess of the voted grant in the year 19~0-31 
in resl'et't of ' Appropriation from the Reserve Fund '." 

The motion was adopted. 

ST.B.ATEGIC LINES-WORKI:NG EXPENSE AND MISCELLANEOUiI. 

'!'he Honourable Sir George 8chuter: Sir, I beg to move: 
" That an excess grant of Re_ 1,67,449 be voted by the Assembly to reglllari8e 

the railway expenditure chargeable to Revenue actually ineurred in excess of the voted 
grant in the year 1930-31 in respect of 'Strategic Lines-Working Expenses and 
Miscellaneous '." - , 

The motion was adopted. 

DEli-AND FOR SUPPLEMENTARY GRANT. 
NEW CAPITAr. WORKS AT DELHI. 

'!'he Bonoura.ble Sir George Schuster (Finance Member) : Sir, I beg 
to move: 

" That a supplementary sum not exceeding Re. 9,81,000 be granted to the GovCDlOr 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1934, in respeet of ' New Capital Woru at 
Delhi '." 

Mr. Jaga.n Bath Agga.rwal (Jullundur Division: Non-Muham-
madan) : Sir, this expenditure of Rs. 9,Sl.,OOO appears to be part of a 
very large project the details of which have not been supplied to the 
House_ We got some inlormation the other day in reply to a question 
that an expenditure of something like a crore of ruPees w~ to be. incurred 
in building quarterll for clerks, for the liembers of the ·Legislature an,d 
for various other purposes, and that the New Capital project, which had 
been closed owing to stringency in the year 1930-31, was no:w goiJ:!g to be 
revived. Although thiS 'expenditure of Rs. 9,81,OO(F ap~ts' to be a 
tleabite in connection with the expenditure on New Delhi, the point under-
lying it is a very important one. The point underlying is, is tlris chapter 
of capital expenditure in New Delhi going- to be re-opeIied, and for how 
long' What is in contemplation' I ask this more for the sake of seeking 
iuformation at this stage than of saying anything of my own, because we 
should like to know more definitely as to the programme to which We are 
going to be committed by this expenditure of Rs. 9,81,000. It appears 
that the ide~ is to provide accommodation lor a large body of clerks. If 
it is part of q. scheme that a nwrj.~t of offices are going to be i't>t.ained in 
New'Delhi and their migT~tion to ,Simla is going to De stopped, then per-
haps many of us may welcome that step. If it is to·be in connection with 
the Federal Legislature, that would be something which we:' shall have to 
do. and we might as well be told what is in contemplation, whether it is 
in view of the fact that the Federal Legislature will be holding its sittings 
in New Delhi during the summer period or whether it is only to provide 
aecommO«lationfor them in the winter and that they will be holding their 
Sessions in Simla, or what. In fact, this grant of Rs. 9,81,000 opells up a 
V~l'y large ~aptel'; .thedetailflof which have no~ 'been- fumished· tou: I 
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IMrj- Jaga~,N",~;~,e.L] . . 
would submit that'more information on ·this subject be vO\1c.hsided. to us 80 
that we' might know what we are going to be committed to by Sa11~tioning 
this expenditure. ' . 

. Mr. Lalchand Navalrai (Sind: Non-Muhammadan) : With respect to 
this itt'Dl of capital expenditure on new construction at New Delhj, I might 
.:wy I was on tht' Standing Fin~ce Committee when this question came up. 
It was decided by a majority, but it was not decided without a contest. 
ThE' first point raised by'me was this. That this project had been kept in 
abeyance, and what were the reasons now-a-days, when our budget'3 are 
precarious, for reviving it T I may say for the information of the House 
that two reasons were put forward. One was that at the time the money 
market was such that the~' eQuId. Lorrow money 011 easy terms, and the 
:;econd was that labour could be got at cheaper rates. We know that this 
is the question on the new Constitution. We do not know whether t~p 
Federal Legislature is going to sit all the time at Delhi, or what is going to 
happen when the Federal Assembly is brought into existence. It is pre-
mature to say th/l.t all this is being done with the intention of providing 
in advance of the Federal Assembly. Therefore, that point does not 
mpport the case of the Government. The next question is the easines.'J with 
which money can be got now. Why should it be said that th'e money con-
ditions will not be better still later' Therefore, unless there is some 
ulterior motive ill it, which I Cllllnot understand. nothing substantial in 
the shape of reasons has been put forward before the Standing Finan~ 
:~onunittee or in this House and I do not think the House would loe ju~~ 
fied in sanctioning this project being taken at this- time. The f1eeoad 
reason given was easy labour conditions. We do not know whether lab.>ur 
expenses are go'ing to in~rease or going to decrease. These are hypothetic.al 
contentions and will not hold good unl'ess there are other reasolli which 
'necessitate. this expenditure at this time. I may say plainly that they 
'vant to build 57 bungalows for officers. Those officers are living now in 
Delhi and they have their bungalows which they have got on rel~t.. They 
can wait until the finances prosper. 

The Honourable Sir Frank Noyce (Member for Industries and 
Labour) : May I interrupt the Honourable Member? I understood him 
to say 57 bungalows. The number is 37. 

Mr. Lalchand Navalrai : .. 1 am sorry. It was only a mistake. 37 is 
correct. With regard to quarters f~r subordinates, several quarters art' 
proposed to be constructed. But theJ can also wait, because some of them 
are accommodated in Government quarters and some in rented houses. 
'l'hese two questions were carried by a majority and I saw that there was 
po hope 'of my carrying my point. I thought that it would be much 
better not to oppose the third item without prejudice but on principle I 
~ouid, ~B:~' ~~t th.~ w~~l~ ~~hew~ s~~~14: w,~i.~~a~~I.~~lp:pl~,RAt :l;!~j.tllk~~ llP' .i~ a. ~'.'-."?:a~~. ~dhl?ut any ~~g~~ re~s,ops ,whi~4 h.B;Y~/~o,( p,e~.~ ~}scl~sed. _ . .: 

,~.M.:.Ma~wo04 Ahmad {Patna 'and ChlJtaN'agpul' cum orissa': 
Muh,umnadan)I Sir. J caD not be a party to such waste of pub lie money. 
IwollJd s~gMt.tothe Government to wait and not bein"a hurry to 'spelld 
80 much amount.in th~. d~s of deprebSion.: It is true that ll(,w-a-days 
tlley can get money at a·cheaper: :rate; but more important items are before-
US" Y~u ~ill re.melPber, -Sir, that on several 'occasions whenpl'opoll8ls ·for 
.p«:JfI4Jt~~··w.$'e,.ltiabefCN'e GoWrmilent, thq :~d·that .OBey·:"" »~; 



Ayailable. Take Agriculture or Education. If. you want ~to ;iniprove these 
mlttt{lrs, yo~will find the. Finance }dembe~ saying that· moaey u. not avail-
able. Money js not ayailuLle f.or Ilgricultlll"al iml)rOVement., for edu~ 
'lioll,for the development of industries and for improving communications. 
There are two alternatives. Either money is available or it iN not. . If 
money i!! not available, what is the use of spending it on these buildings, 
when t.here are more important it~ms pending before them for want of 
funds. If money is alvailable, then I would suggest that it shbuld be spent 
on morp. de!\erving objects. Whatever money is spent by GO\"('l'nmcni, you 
will find that it is spent on bricks and on quarters. If the question of 
education comes, you will fil1d tlJat. so large a proportion is spent on build-
ings that .wry little is left for professors and actual trainmg. If the tJues-
tion of agriculture comes, again the major portion is spent or! qURl't<:rs for 
office'I'S. I want money to be spent 011 re:ll improvements and not on 
bricks. On this principle I oppose the whole idea and would ask Govern-
ment to wait and see. 

We do not know when the Federal Assembly will come into existence, 
whether it will come after two or three or four or ten yeal"!'! or whether it 
will come at all. There are so many its in the White Paper that you can 
say 1I0thing with certainty about it. If there is no certainty, what is the 
use of spending so much money T Now, Sir, if you tum to page 51 of the 
pl'o('eerlings of the Standing Finance Committee, you find that no mention 
of tbe recurring expenditure is made. When so many building!!! are ~oing 
to he constructed, they will certainly require a large amount of money for 
recurring I:.xpenditure, for maintaining those buildings. I find it is put 
down as ?liZ. Turning to part (b), I thought I would get there some in-
formation as to what amount Government consider they will get back on 
a.ccount of rent, but I find only a two line remark to this effect'· R~eoveries 
of rent from the officers, clerks and legislators in respect of the resid~ntial 
accommodation which will be alloLted to them". This is a wry plain 
thing. Every one knows that when you spend something on buildings, you 
will get something in the shape of rent. I want to know from the Finance 
Member what amount they expect t.o get from these bungalows. There is 
absolutdy no mention of that in the proceedings of. the Standing- Pinance 
Committee. Unless we know something about what the return will be on 
these buildings, we cnnnot sallcti.m this ~nJloullt. 

Further, I find that the type of quarters provided for the legislators, 
the representatives of tIil' people, is of an inf{'rior one to that of officers. 
It ]El Hl~' evident from this fact that they have provided R'l. 10 lc.khs and 
50 thousands for 37 bungalows and on1y five lakhs for :~3 legislators' 
quartf'Ts. The numbers 37 and 33 are almost the same. hut the sum to 
be sp(>nt is less than half. 

The Honourable Sir Frank Noyce: May I ask the Honourable l\I-em-
ber tWQ ,questions 1 One is--what about thE> families of· Offi~(:,l'S? The 
oUter' is-.~would :lagislators be' Wimng to pay the: SAine· 'rel:t . for : th~(r 
qnarte:rstbat t.he officers pay for theirs? .' .... 

mr: M. Maswood . Ahma4. :1 tllihk leg'i'llators will no~ object to pay 
ten per ('ent. which' is realised froIll the officers. We aTe tJrppared to pay 
yuu Rs. 60 . • Sir Cowasji lehaDgir (Bombay City : Non-Muhammadan Urban} : 
!lay J .a~k the Honourable M~mberwhether·he meant to insin11i1.te that nc!n-; 
.ial:~gjsW;q~s~q)d h&'Ye;~()l.4ltIQili,,' ... ; , ;: '.: .. 
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:' .. lWr ..... ·lIIasWood Ahmad : I fhid offict'rs getting Re. 200 or:Rs.300 
~t much'bigger and bettt'rquHrter!> and only ten per cent. is tak-en from 
their Jmy. In this way, I think, Government are losing money . 

.. You will also find: that the opinion of the Committee was tbis : 
. , " " • , ,The Committee approved the proposal, but with regard to oftieara' and clerka' 

quarters, Mr; 'Jadhav, Diwan Lalchand Navalrai and Sirdar Harbans Singh Brar dis-
.entel't. on the' ground that sufficient information had not been provided regardiJI.g th8 
!JHlllllihility ,·of accommodating Government servants in private bungalows." 
" ; &) I· Skty that full information has not been provided to us. With 
these W't'ltds; 1 suggest that Government should wait. 
" 11m HonoUrable Sir George Schuster : I rise to intervene at tbis stage 

in order to deal with the main point which has been raised-the justifiea.-
1.ion of thi)'l expenditure. I am very glad to have an opportunity of defend-
ing this particular proposa<J. and I must confess, to a very great astonish-
ment, that Honourable Members opposite should have found any reason for 
objecting to it at all. I woulJ defend it on two grounds, both general 
grounds and pllrticular grounds. As r~~ards the ~neral ground, I think 
Honourahle Members opposite have not been backwarrl in 
urging on the O(lvel'nnwnt that theo\' should take some steps to relieve the 
preMmt economic depression and one of the courses which has been at all 
times nrged on the Government is that they should undertak~ public ex-
penditure pn public works which would give employment. ~<,v,", Sir. one 
of the great difficult.ies in carrying out. proposals of that kind is to find 
opportnuitie"l for expenditure which are jugtifiable and remunerative. 
Honourahle Members know that we have been studying the mattl'!" in con-
neetion with the Railways mid that if we can find remunerative occupatioWl 
for capitlll we think that the time has come when the restrictions on capital 
expel1(lit\~rp which have had to be imposed during the last tilloee years 
should he relaxed. We have also been studying opportunities in other direc-
tions, SHe" as' undertaking a programme of building construction of 1 his 
kind where the buildings are urgently needed and where some commer('ial 
'rettir:1 'elln be obtained from them. This is a 'yery excellent exanlple uf the 
sort of- nubJic . works that can be undertaken and which can havr ~omc small 
effect hri relieving the present economic depression. I am told that the state 

12 NOON. of unemployment in D~lhi is particularly bad. 
There is a large popUlation which has aceumulat-

eel from the 'days when big contracts were being' given out. That P{IPU-
latiOJi' cannot be hastily dispersed over the rest of India and ()tlr informa-
tion is·that the distress among the population of that kind in Delhi has been 
partic,tlarly ',bad. Now, Sir, this is only a small move, but at least it is 

. doing f.;c)mething to relieve that very great distress.' On that general ground 
I tl1ink- that. a programme of this kind deserves support from nIl quarters of 
this House. r ~houhllike to' t~li the House 8Om~trung of tlie nistory of: this project. 
When I came out to India a~ Finance Member I was met by' a very urgent 
delD.a~., fflr ·further e:x.penditureon housing accommodation in Delhi. It 
w~s:fpun(l that the original programme was bY.no means sufficient and that 
there was R definite urgent need for expenditure .0n.hoUBing accommodation 
amoun tin~ to well over a crore, even,a.lter cutting down the departmental 
demand!! to the very minimum that we could do. Unfortnnately, at that 
time J fOl'esaw t.hat.Government's.credit wasgoi~g to be very I!Ie'verely taxed 
and tbftt in ,the next few years it wa,B abs~lutely necessary to put a check 0I1 

; oapital expendi~ QtaU liind-!\- : ~ We.ltQd~to; g('t th~ ~itn!ltieil·i.J): h8.J',l.d!· W-e 
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have now ~1Ucceeded in getting the situation in ha;o.d;.and-Jhe: H'C;llHIf'Will re-
member the very moderate demands for capital expenditure which I brought 
forward in the Budget of this yeaII'. We have, in fact, gOt; our credit.on 
to a "Very high level and we have practically reduced the qp.mallds whIch " 
we wake on the public for new loans to loans which are required· for re-
deeming existing loans~ N:ow, Sir, having reached that pos,itioIl, o.n br:oad 

'finWleiaI grounds we feel that We ~e in a ,p~tion to 1indert~c capital. ~­
penditure agaiil and we have beeu looking about for pl'Ojects, •• ~ I ~ve al- , 
ready sl!.id, with the idea that we canby starting I'IChemes of thl$ kind pro-
duce /:lome small effect to relieve unemployment. That being. so, it obvi-
ously became a reasonable thing for us to reconsider re-opening this Delhi 
capital project and make good the arrears of housing accommodation which 
we had put aside for over three years. Then on top of that CiUll'J an addi-
tional reason. We had to coutemplate the r.f:.'ed for considerable additional 
accoJUlllodation at Delhi when the new Constitution came into heing. Now, 
I do not agree with my Honourable friend, Mr. Maswood AIm-llld, in saying 
that that is such a d~tant prospect that we need not take it into account at 
all. \Ve must take these things into account, and we must undertake the 
construction of buildings particularly at a time when we can 1;ake advantage 
of bot.tom prices--bottom prices as regards the cost of building and bottom 
pric('s liS regards the cost of raising the capital which is necessary. I am 
sure thnt the inhabitants of New Helhi in the future, say, threo: or four years 
hence, would have very good cause to criticise us most severely if we had 
not taken this opportunity of makiug a chang~ in our policy. Then, Sir, 
turning to other particular grounds-and I have already dealt with this 
point incidentally-there is definitely a most urgent need for housing 
many Government officials, particularly among the clerks. I am told 
that the overcrowding at present has reached a very undesirable stage 
and provided that money is available, wc certainly ought to meet a need 
of that kind. My Honourable friend, Mr. Maswood Ahmad, has rais~ 
the question 118 to whether we shall get any return from ihiS expenditure at 
all. It is very difficult to make exact calcnlations beea~' it is. iII).possible 
to estimate exactly how many of these houses will be occupiE.'d for the full 
·year. A large proportion of the Delhi houses is, of CQurs'\ occupied' for 
the full year, but it is difficult to say as regards a particular llonse whether 
it will be occupied for six months or 12 months. But on th/'l basis of the 
rents now ('harged and t.he building costs which we now estimate, if a house 
is OCCllpkc1 for a full year we can look for a return of up to 5 per cent,.' If 
tIle house is occupied only for half the year, probably vy-e clin olll~' get 21 per 
CE.'nt. return.. The annual return, therefore, will be· something hetween 21 
per CE.'nt.. and 5 per cent., and as we now can raise money at 30n\("tl~illg like 
4 per c~nt. or under, I think the House will recognise tllat a loss. involved 
in construction of these houses is nota, great one. ?tloreovE.'r, it is b()v,nd 
to. be ,a . ~imini8hing loss because, as things advance, one iii homi.cl to' see 
grE.'8t~r use, say, for 12 months in the year, of houses in ,Delhi. i 

Honourable Members have raised. the question of the Simla' ·exodus. 
Well, Sir. we are not ready to make any definite stat.ement obout th/lt, but 
I can tf'H my Honoul'lll,ble friends that Government are St'l"iouslv ~con­
sidering that position in the light of two factors. The first is that the 
shortage 01 water, which was one of the chief reasons for not P.lll11t"t'fing the 
~ummel' 'populRtion in Delhi, will shortly be overcome. The' otlle; reason 

.,IS that we'must look forward to Mnditions "which will ,prevail in the future, 
. Wht>n' tliE!rti is i1:,;ppderaLA~(>..nibiy: I t.hink H~U"8b~; iMemb\Wrs:, 'willre-
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eognise that anything in the nature of a Simla Session will probaLly be im-
~ible. 

1Ir. II. lIIaswood Ahmad : What will be recurring expenditure eveJl' 
year on these eases , 

!'he Honourable Sir George Schuster: I do not think I need be inte~ 
rnpted in order t.o answer my Honourable friend's question, for I do not 
think it is particularly relevant to the malin line of my arguroent. I was 
making the point, Sir, that if we look forward to the future, We must foresee . 
a·n ineyitahle change in the nature of the all-year-round population in New 
Delhi, Therefore, my point is. that this expenditure is likely t.o become 
increasingly remunerative, Sir, on these grounds I hope that the House 
'will puss this small Bupplementaxy estimate which, as I said at the outset, 
I feel really represents a policy which deserves support from ('very quarter 
of the HQuse. 

Dr. Ziauddin Abmad (United Provineefl: Southern DivisioDI!: 
:MuhalDmadan Rural) : Sir, I welcome the announcement of the Finance 
Member that he has succeeded in establishing the credit of the country and 
that he is now in a position to embark on the scheme of new capital expen-
diture. Those of us who have studied the world conditions in economic 
mat.ter~ wm realise that it has .not been a joke to maintain .the ct'edit of a 
country d11ring the last three years and it will not be a joke to maintain the 
cr~lit of the country during the next few years. Every country is really 
in a yery difficult position and, comparing our country with other countries, 
I am glad to say-and I congr~tulate the Honourable the }t'inanct- Men\ber 
-that W~ are much better off than many other countries in the world. But 
befOl'e he embarks on the scheme of capital expenditure, which I would 
welcome .... ery much, I would like to ask whether his scheme of r(:trenchment 
which began about two years ago will DOW end. A large number of persons 
have been thrown out of employment. These persons were drawing very 
low sa1:lries and they were in a miserable condition. Before WI' embark on 
any selH'mr of capital expenditure to relieve unemployment, WI" should have 
some ldnd of official statement from the Honourable the Finanee Member 
that the future retrenchment in the various branches of the Gnvernment de-
partments will now c'ease. It may bf' possible to have more economic ad-
ministration in some branches, but economic administration i'!l YE'ry difl'f'r-
cui: frnm the retrenchment of the hands in order to save money. Therefore, 
I wouhl1ike the Finance :Member tn reconsider this particular (p;E'stinn and 
give R .4Rtemf'nt on the floor of the Hnuse that all the r('ti'C'lIchlllt'ut 
schemes, which we had been haying during the last two years, will no\~ 
cnm!' .tro 2U end. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, coming as 
1 do from .one .of the most dif?tressed areas, thepro\ince of Orissa. that 
i&,. sn much flood-stricken n.ow, I was very much touched t.o hear the 
sJ)eecll of' the Honourable the Finance· Member_ :F.ot the first time the 
Finance' ltlember· .f"eels for economie distress o~ the people or LOOse Mi 
the lmem}lloyed -list. He. said'that he had· .increased: the credit of the 
Gbvf'nunent of India though some of us, .on' this side ·of the Hou.se, do 
not believf' it in view .of the fact that the Government of India and the 
Punjab Government floated their reeent lollllS at heavy discount. y~ 
he says that the tide· has turned and the Government now· turn their 
mind to revive t~ . new . .capital. plioject Of Delhi, in .order to· giore better 
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b~~ for' tiIi~il' clerks and OtRcers aD:ct"'hl.s6: to improve., OOJuiitMtU 
(If the distre.seed people in Delhi who have gathe~, ~h~r.e !c'r,a. ~ge 
number of years to eke out their livelihood through' the bUilding proJects 
of the Government. But, if I eould believe the pledges -whieh the H~nour­
able the Finance Member gave to this House and if Government are 'iil a 
position of solvency, then their first duty would han been to reduce taxa-
tion. But they have not done so. Instead of doing that, they incur fl'esh 
capit.al expenditure and, according to the estimate of the Honourable the 
Finance Member himself, the prQject will not bring more than four per 
cent. to the exchequer while the Ho~ourable Member will borrow at a higher 
rate of interest. When the economic distress set in, the Government of 
India were very solicitQus about their officials and revised the house rents 
that were paid by the front-benchers and by the back-benchers of thE' 
Government of India. What happened T Just on the eve of the economic 
depression, every official on the front-benches has been paying 50 per 
cent. less than what he used to pay before. I know even the Members of 
the Legislature, at whom I do not know why the Honourable Sir Prank 
Noyce had 11 joke a few minnt~s ago, tlVf'n they are paying less t~a.n what 
they used to pay three or four yeal'8 ago. We do not know why the Gov-
ernDle~lt are so solicitous for those who can pay and yet they bring out 
deficit hudgets every year and increase the burden of taxation on the 
people. I cannot subscribe to any new capital expenditure until the 
pledge which the Honourable the Finance Member gave to this Hou.'le is 
redeemed. Before any capital expenditure is incurred, I want there should 
be reduction of taxation. The income-tax level which was reduced to 
Rs. 1,000 should bE" raised to the level of Rs. 2,000 and' the surcha.rges on 
income-tax should be taken off. As long as that is not done, we, on this 
side of the House, cannot support any extravagant expenditure on the 
part of the Government of India. 

Two years ago, when the Gandhi-Irwin Pact was under discussion 
and when Mahatma Gandhi visited Delhi, he went to the residence of my 
Honourable friend, Sir George Schuster, and also to the residence of 
Mr. (now His Excellency Sir Herbert) Emerson and, after visiting them, 
l\fahatma Gandhi said that in the Swaraj Government he would not like 
to tolerate offi<lials having residences extending to three acres of land with 
extensive gardens, while poor people were still living in congested areas 
like Delhi, Bombay -an~ other places. But I believe that the officials, 
who are now adorning the front and back benches, know that what the 
Congres.'! W8B demanding or what Mahatma Gandhi was demanding will 
llOt materialise. There will be no Government in the nationalist fashion 
or in the Congress fashion. Now the Government of India can cnter 
agllin on their policy of extravagance in house building for their officers 
while it is well known even to the Honourable the Finance :Mcmber that 
in New Delhi many private buildings have ht>!en built. There are several 
fat contractors who got themselve~ enriched through the New Delhi 
project. ,I do Dot want to repeat, seven or eight yeal'8 afterwards, the 
seandaIs of the New Delhi project and the mismanagement \If the huge 
funds and how a capital project of four crores ultimately became sixteen 
erOl"t's. I do not want to allude to the stone-yard seandal and other 
Ilcandals, I do not ·want to refer ~ CommissioBs, non-ofticial alld official 
thllt sat for days. Yet there are today in Delhi many contractors who 
can build p$ate houses. I ask the Government, why do they not sub-
sitlise private OOJlvactOJ'S to kild private hooses t TherfJ ate ·still muy' 
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prh~at~hoi:i~ efupty in' -the' wintet' season' in'New: De1ht : A~ 'froDi "tllat, 
I understOod thlit the Gbverninent of ~a l'raetifled retrenchment' and' 
reduced theft staff of' clerks and offieerS. -Where is this sudden dtlIl'.tand in 
the number of quarters for'the o:fJicers ~nd' clerks, for whom, I am glad to 
see, th~t the Bonourable the Finanee Member is so solicitou~ Y Where 
did this sudden' demand arise' If there is a demand, that demand. can 
be postponed until the Honourable the Finanee Member introduee~ his 
Bu.lg-et next Session, until he reduees taxation, until he shows that there 
is real solyency in the eountry and also of the Government. 

I am alarmed to learn that my Honourable friend is already dreaming 
of having new capital expenditure in the railways. He knows it that the 
railways have not paid him his share of six crores of rupees for the last 
two years. Let the raiIway,s pay first six crores to the General Revenue 
wiill all the arrears and then the Honourable the Finance Member can 
accord sanction to the Finaneial Commissioner, Mr. Rau, to ineur further 
eapit.al expenditure on railways. Of COUMa I have seen It pamphlet 
(Report of the Statutory Railway Authority Committee) eirculated showing 
thnt the future Legislature, whether it is the present Legislature or the 
Ferl.eral Legislature, will not be asked to scrutinise the expenditure on rail-
ways. In future, the Legislature will only be asked to meet the deficit on 
railways. I hope my Honourable friend, the Finance Member, has read 
thnt document and, knowing the extreme deficit condition of the railways, 
he still foreshadows that there will be further capital expendit1lre on 
railways. I look with alarm and the country would look with alarm at 
the suggestions which the Honourable the Finance Member has put 
forward. I will be the first man to congratulat~ him if he will show in 
his hudget speech on the 28th February next that Government have turned 
the tide and that Government have brought out a surplus Bud~et llUd 
that Government have reduced these emergency taxes for v:h!ch the 
Honourable the Finance Member took power in September, 1931, ~n tIle 
fair promises which he gave then. He did not even acknowledge on a 
suh,>equent occasion that he gave any promises to the House nnd to the 
country at that time. Until then, I do hope, this House will not hccede 
to any idea of capital expenditure or to "any increase in the deficit of the 
Goyernment either in the General Budget or in the Railway Budget. 

Mr. B. V. Jadh&v (Bombay Central Diyision: Non-Muhammadan 
F..ural) : Sir, the present demand is only for R.e;;. 9.81,000. But as my 
Honourable friend, Mr. Aggarwal, has said, this opens a very great problem 
on which a larger amount oft nearly 50 lakhs win be spent. Sir, the 
present demand is for housing some of the clerks and officeN, and '\'Ihen 
1he Standing Finance Committee asked for more information, the reply 
wall that the information required was not available. I now find that the 
informatiOli has been denied t'Ven to .this House. We have seen, Sir, 
that each bungalow for officers costs RB. 31,000 and the return, thllt is 
got from them, even if they are occupied for all the 12 months, is 
hardly 4 per cent. The Honourable the' Finance Member said that it 
WitS 4 pel' eent., but I find that, 88 only 10 per eent. is taken from the 
offieers, the ealeulated interest will not ~onnt to even' 4 per eent. In-
formation on this point was asked in the Standing Finanee Committee, 
butitw.a.q not forthcoming ;' and, inspite ()f our objections ,and protests 
that ,;tne oonsiderlttion of :tIris J demand lIhould be ',pflStPonel.t till·' tt. 



second meeting of the F~ce COl;lllD.i.ttee,. the whole. thing .. h~rri~ 
on. I do not think there IS any,:Justdicatum for ~. J The b.o~U1g In 
New Delhi may be insufficient, but at the. ~e tIme I may. pOlUt out 
thnt pr.ivate owners have been investing theIr m~ney and erectmg' houses 
suitable for the officers, and the std. Information was asked a.bout the. 
number of private hous~ that were. available for ~mmoda.ting officers. 
'l'hat information also was not available at the tIme the FInance Com-
mittee met and it has not been made available even now. In such 
circumstan~es, it will not be proper for this House to give its com;ent to 
this heavy expenditure which does not stop at B.s. 9,81,000, but will be 
Dlultiplied in the long run many times onr. The town of New Delhi 
is increasing and the number of private houses that are being built is 
also on the increase. Government do not want to take any notice of 
this fact and do not take into consideration the number of private houses 
t.hat will be available specially for the officers and the clerks, and they 
want to rush this House into sanctioning this scheme which will entail 
on t.he finances of Government a very large amount in future. Sir, I 
hope this House will reject this demand. 

Mr, Amar Hath Dutt (Burdwan' Division: Non-Muhammadan 
Rural) : Sir, there is a saying that he who builds a New Delhi di~ his 
own grave, and this saying' is based upon history .. We have read of the 
SP,·en cities of Delhi wh,.erein lie the graves of the founders of those 
cities. Sir, when the capital was transferred from Calcutta, it was a 
great Viceroy, who had imaginatir));,who said that Delhi was a city of for-
gotten kings and dynasties and that the Capital ought not to he removed 
from Calcutta to Delhi. With Calcutta the history of the rise of the 
British power is as."lOCiated and I could not understand how many patriotic 
Englishmen could agree to such an outragl'ous propol'lal of severance from 
pa!'t associations and sacred memories of their great work in thi'J land. 

Sir, at the beginning we were given to understand that about 12 crores 
would be needed for building the new Capital at Delhi. Immediately 
land grabbers came in and around Delhi. but the Government outdU 
them. They built New Delhi on the ruins of Old Delhi. Those who had 
oCCHsion to drive to the Kutb Minar in those days from the old city of 
Dplhi might have noticed that the area consisted of one or twO' ha.mlets 
with a little arable land here and there and that it W8$ full of' jG.ngles 
and graveyards. It may be said that that land has nO'w been rendered 
into a paradise. I do not know whether it is a paradise or nl)t, but we 
lm()w that we bled the Indian tax-payer to build the New Capital while 
there was already It Capital wit.h ail neeessary paraphernalia in Calcutta. 
What.ever might have been the motive behind the trallBfer of Capital, I 
subm~t that to spend such huge sums upon building a new city in a 
country where old and ancient cities with sacred memories behind them 
ahound ifI a thing which no Government should have under~aken. Sir. 
from 12 erores gradually several more were being added yeat' after y('ar 
and we thought we had nearly come to the end, but we SeP. that there 
i'l to be no end of capital expenditure upon.this New Delhi. One piece of 
aoviee that I 8hall give to the Honourable Member in charge· of this 
motion is that he should advise the Government of which he forms a 
part to gO' back to. Calcutta. (Laughter.) Sir, I see the Govel'nment 
Members are laughigg. Of. course· ~i is a very safe haven for them 
fOl".thel'8 i&-,litt\e"Pllblie lik.,and Httle"critician of their. .• iQptf. :But:;(: 
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tell you, Sir, and tell them through 'you that a time will.come when Delh~ 
like Calcutta will ha,~ a forceful public opinion and probably they will 
have to shift themselves to BOme desert area near by or to Sind. But 
Calcutta enjoyed the benefit of being the Capital City of the country only 
for a century or so, and, to deprive her of that position, was not at all 
proper. I would not have grudged any money to the Government, but 
my point iR that if, at t.his time, as is said, money is cheap owing to the 
luw rate of interest, I would advise them to try and relieve the distress 
of the agriculturists with this money. Why not remit some revenue so 
that the landholders may remit the rent of their fenants 1 These are 
things which we have always pressed upon Government and I think it will be 
be tier if, instead of spending nine lakhs on the building of a few houses 
for clerks and for the legislatures, they were left to find out their own 
aeeommodation in New Delhi where many houses are available as also in 
Old Delhi where I think there is plenty of accommodation. 

Sir, if you remember the days when the Capital was at Calcutta, 
neither the clerks n()r high officers had quarters built for them there : 
but they could easily find accommodation for themselves in that City of 
Pldaces. What was the necessity then of removing the Capital to Delhi , 
To say that these clerks" and officers have to be provided with accommoda-
tion is rather amazing, as they form an infinitesimally small proportion 
of the people for whom nobody cares to provide accommodation. They 
haye either to build their own houses or to hire houses for themselves. 
Then, why this solicitude for a class of people who live at the expense of 
the tax-payers and provide them with accommodation at the cost of the taX-
payer' I am oppo<;ed to any such grant on principle, and, as I have 
pointed out in this House, the initial mistake was the transfer of the 
Capital from Calcutta to Delhi. Again, to say at first that only 12 
crores would be required and, then, by leaps and bounds, to add several 
more crores, is wrong : I submit we must be told when this sort of ex-
penditure will come to an end. But I think it will not come to an end 
flO long as the poor Indian tax-payers can be robbed of their hard-earned 
money. If the Capital at Delhi could continue from the year 1912 till 
now, for nearly a quarter of a century, without this accommodation, I 
cannot understand why suddenly, in this year of grace, 1933, there should 
be a necessity for expenditure of this amount. We must be ~ven to know 
how these clerks and officers accommodated themselves pre,"inusly, and 
what was their difficulty. There are lots of bungalows in the Civil Lines 
and there are lots of houses in the old City of Delhi and, if a simple bus 
!'Ien"ice is instituted ..... . 

An Honourable Member : Those hOllSP!,; are 11nfit for habitation. 
Mr. Amar Bath Duti : But the predecessors of the present Executi ve 

Council Members and others lived in the houses in the CivnJ.Jines and 
all of them were accommodated there. It was only a few years ago that 
these hOllses in New Delhi were "built for them. I do n~t think they were 
inconvenienced in Ilny way. .At least there was ~np. Honourable MembeJ' 
,vho can bear me out-I mean the Honourable the Commerce Membel', who 
wa!'l at that time aL~o in the Government of India, and he will bear me out 
that the Executive Councillors did not find themselves in any difficulty 
whatsoever by living in" those bungalows .. "." •. 



The Honourable Sir Joseph Bhore (Member. for'- :Coninierce·and 
Railways) : I wlis not an Executive Co~cillor in those d~ys, and, thf>re-
fore I cannot speak from personal expenence. , 

Mr.Ama.r Nath Dutt : At least you have knowledge of those days 
aud vou were living in a house there. However, whatever that may be, 
I ha~e laid down the principle of' my objection to this; and ~n1ess I am 
c(;n \'inced that this New Delhi has been built for the interests of the people 
~r of the Empire, I for (me cannot SUbhCl'lbe to any fu~t~er c~pital outla~, 
t.T1d I would like, if there are purchasers for all these bUIldings m New 1?elbl, 
to have a11 of them sold up and the Capital transferred once agam to 
Calcutta. 

Mr. Muhammad Muazzam Sahib Bahadur (North Madras: Muham-
madan) : Sir, whethl:'r the Government of India were right or whetber 
they were wrong in shifting the Capital from Calcutta to Delhi, the step 
has onee for all been taken and now, having taken that step, they stand 
c(lmmitted to provide facilities in that part of Delhi known as New Delhi, 
which was practically waste land when. the Government shifted their head-
quarters from Calcutta to that City. Having come there, I ask, is it not 
the duty of the Government of India to provide these officials and to provide 
us, who come from distant places, with quarters, with- housing accommoda-
tion t I wish my Honourable friend, Mr. Amar Nath Dutt, had been an 
officer of the Government of India : then I think he would have pressed the 
case for housing accommodation as a pressing necessity. I, therefore, say 
that the main question for consideration is whether this is really a pressing 
necessity; and whether it is justified in the circumstances which the 
Honourable the Finance Member characterised as being the most opportune 
conditions in which such a scheme like this could be taken up. If the 
stnt.ement of the Honourable the Finance Member cannot be controverted· 
on tbe poila that the present is the best season as it were at which money 
could be raised, and when it is borne in mind that owing to cheap labour 
and cheap material at the present day there will be a saving of 88 much 
IlS 2:i per cent. if this scheme is taken up at once, and that, if it is taken up 
three or four years hence, we shall be losing that 25 per cent. which we are 
saving now, then I think we are perfectly justified in spending this amount 
and ill charging it to capital expenditure. No doubt, three years ago, it 
was decided that whatever expenditure might be incurred in constructing 
huildings in New Delhi ought not to be charged to the head of capital 
but to revenue. That step was taken at that time probably as the Govern-
ment were not quite sure of their own financial position ; but as I find 
that the Honourable the Finance !vIe~b~r has assured us that the position, 
as it now exists, is far better and they can control the financial position 
at the present moment, I think the step which is· now sought to he taken 
is a justifiable one. Something has been said as to the special necessity 
which bas arisen on account of the .Federation which is to come into being. 
Quit:~ apart from that. aspect of it, I think that, so far as the present 
extension of house accommodation for officers and clerks of the Govern-
ment of India and for Members of thf> Legisl'ature is concerned, the House 
will be doing t.he right thing in voting for the grant. 

Sirdar Ba.rbans Singh Brar (East Punjab: Sikh) : Yr. President, I 
had opposed this grant in the Standing Finance Committee on the ground 
that ~l1ough· Ynaterial ,,!RS not placed before us regarding the availability 
of pl'lvate accommodation for officers. I had not at that time considered 
the other points which touch this particular item. There is no doubt that 
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the information supplied to the Standing Financ~ Committee was iniOufti· 
cient and misleading to some extent. In the item, say, for Officers' 
BnllJralows which are 37 in number, Rs. 10 lakhs and 50,000 are provided 
for. - No 8000unt has been taken of the valuation of the site which is t~ 
he used for building these bungalows, and, therefore, taking the average 
sale Ill·ice o.f each of these sites a.t Rs. 10,000, it comes to Rs. 3 lakhs 70 
thousand, thus making a total of about 14 lakhs 20 thousand lor :17 
bungalows. No figures have been given regarding the return which we 
will get on this capital expenditure nor on the capital expenditure for 
other buildings. There is some difficulty for the taxpayer to know what 
the reh.rn is exactly going to be, but the other considera.tions cannot be 
ignored alt{)gether. If the Government have decided, as a matter of policy, 
to provide bungalows for the officers, they cannot provide for some officers 
aurl }('ave the 37 officers without any housing accommodation. In New 
Delhi, we have provided accommodation for almost all officers who are 
stationed there, and to leave 37 officers alone without any accommodation 
out of so manv thousands of officers is rather unfair to the members of 
the services. You cannot discriminate between officers, and you must treat 
them alike. 

There is another very important factor whieh must be taken into con-
sideration, which was stressed by the Honourable the Finance Member, 
and that is, that unemployment is very much on the increase. There are 
so many engineers remaining unemployed with foreign training, there are 
so many youngmen remaining unemployed, so many M.Sc. 's and B.Sc. 's 
remaiuing unemployed, because recruitment to the P. W. D. and other 
departments has been stopped, and I think it is high time that we must 
pl'o\-ide these youngmen with some occupation to maintain themselves ..... 

Mr. AlDar Hath. Dutt : Bara Khamba Road is full of butldings. 
Sirdar Barblms Singh Brar : My friend must have seen as much of 

it lIB I have seen. Those are the bungalows which cannot be suitable for 
OI"dina-J-y officers of Government. Those are meant for Princes, and, in the 
eaIrlier days, when accommodation was not available, these Princes rented 
these hUligalows at fabulous sums ranging from Rs. 10,000 to Rs. 50,000 for 
a week's occupation, and people, under the impression that they will be 
abl~ to get the same fabulous sums, built more of these palatial buildings, 
and an officer, with a small family, will not be able to maintain such a big 
hou8t', DOl' will he be able to pay such a heavy rent for those bungalow9. 
Even if fhat fact is not taken into consideration, during our Delhi sojonm 
\:re ~ldom find any of these houses lyjng vacant. Almost every one of them 
is oceupied. There are no figures placed before us by Honourable Members 
to. 8110'" how many houses are actually available at reasonable rates for the 
oCI:llpation of officers during their stay in Delhi. .... 

Mr. Amar Kath Dutt : If the Government want the figures, I can 
slIl'ply them. 

Birda.r Harbans Singh :ara.r : As far as the clerks' quarters are 
~on'!~rl1E'd. the rules provide that they shall be given a certain allowance 
m heu of accommodation. These house allowances are prohibitive and 
Goverlunent have to pay, I think, a couple of lakhs or more to the clerks 
as house allowance, which is again a burden on the taxpayer. 

Sir, this building programme of Government will provide occupation 
for lalJOlu·, skilled as WE'll as unskiHed, and it will also provide accommoda-
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tion for the officers of Government. If the Federation materialises, as we 
all hope it will in the not distant future, housing accommodation, office 
accommodation and officers' bungalows, legislators' quarters, etc., will 
be needed. It will then naturally take sometime to build all those things. 
with the result that it will put the legislators as well as the officers of 
Government into much inconvenience if this building programme is not 
undel1.aken immediately. I, therefore, think that this expenditure will do 
a lot. of good to the country as a whole, beca.use it will be a capital pro-
gramme which will afford enough employment for labour. These are my 
gronnds for supporting this motion, th'!ugh I had in the Standing Finance 
Committee opposed it believing Uiat there ,vas sufficient housing aceom-
modation. . 

Mr. Amar Nath Dutt: You changed so soon' 
Sirdar Barb&D8 Singh Brar: I have a right to reconsider and review 

my opinions in the light of subsequent events and in the 
light of subsequent information which has come to my knowledge. 
There are no private works going on now in New Delhi to 
keep the unemployed busy, and it is the business of the Governmeni,-
Government have done so in aU countries-during thE' period of depression 
that they should start public works for the employment of labour. In 
adriition to this, I think we should also press on the Government that they 
libonld start capital railway works and other public works. Why should 
w(o allow our youngmen to remain idle in their homes and to engage them-
sclves in revolutionary activities Y If they are not given some work to 
do, the result will be tha.t they will join the revolutionary ranks and take 
to manufacture of bombs and other things ..... 

Mr~ Amar Na.th Dutt: Then you should spend more money in 
Bengal. 

Sirdar Barbans Singh Brar : When Honourable Members come to 
Delhi and when they do not get sufficient orthodox quarters, they complain. 
and whbn the Government ask for more money for building quarters, they 
stand sud oppose the demand. Only a short time ago, we were discussing 
the IJousing problem, and almost all the Members of the House Committee 
were stressing the need for more orthodox quarters, and here Goverrur.ent 
are now going to give us 33 more quarters. What we stress on the Gov-
ernmellt is that as mnch economy as possible should be practised in this 
building programme, and, as I understand, the rates for building materials 
are very low just at present, and the time is certainly very opportunc • 

. because the tenders are about 30 per cent. below the estimated price. We 
cannot find a better t~me to start this programme. In the Standing Finan(',e 
Committee the Chief Engineer to thE' Government of India was pleased to 
tell us that he had, in anticipation. invited tenders which showed that work 
could be done 30 per cent. below t.he estimated cost. That is to the ben~fit 
of t.he taxpayer, and I think that Government have chosen a very oppor-
tune time to start this building programme now. With these few words, 
I IIU}lJ)Ort the supplementary grant. 

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : The Honourable the Finance Member h&s already made 
two speeches on this motion, but still I think he has not convinced the 
House by gf\-ing accurate informatioll relating to the..qe demands. The 
~~ree of the most important members of the Standhrg Finance Committee, 
PleSsrB. Jadhav, Lalchand Navalrai and Harbans Singh, dissented on the 
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ground that sufficient information had not been given to the Committec, and 
!:hat they had to record a dissentient note ..... 

The Honoura.ble Sir George Schuster : I cannot accept my Honour-
able friend's description of those three members as the most important 
mcmben; on the Standing Finance Committee as correct. All members of 
t.he Standing Finance Committee are equally important. 

Mr. S. O. Mitra. : I never said' that they were more important than 
othl'l' members, but I take it that aH members are important, but, to justify 
my statement, I might say that they are all elected Members, and if you 
will look at the list of members, you will see that more than half the number 
of members are nominated, and Government can now secure half the 
number of members by election to any of t.hese Standing Committees. My 
purpose was to emphasise the fact that the dissentient note was from the 
elected Members, and not from nominated Members. 

However, the anxiety of the Honourable the Fina.n.ce Member wns for 
the unemployed of this cOtmtry. I congratulate him for the great anxiety 
he has 8hown for t.he unemployed of this country, because he has been 
unlike his other colleagues who, however, when the question of unemploy-
ment is raised in this House, try to dissociate themselves 'by pointing out 
that this question of unemployment is a matter for the Provincial Councils. 

The Honourable Sir Frank Noyce: I must protest aga.inst the 
assertion of my Honourable friend. As Member in charge of the Industries 
and IJabour Department, I can naturally closely associate myself with the 
proposals now under consideration before the House. -

Mr. S. O. Mitra.: May I ask my Honourable friend whether. he did 
or did not, in reply to a question in this House, say that unemployment 
was primarily a matter for the Local Governments , 

The Honourable Sir Frank Noyce: That is perfcctly true. We can 
only take steps in regard to it in our centrally administered. areas and 
this project is one of the steps which we ourselves are prepared to take. 

Mr. S. O. Mitra: May I hope that in the next year's Budget the 
Finance Member will provide for large estimates on this scale for the other 
big cities also, Rs. 50 lakhs each, as he has done for Delhi, and I shall 
be very glad to welcome such a Budget. 

What the Standing Finance Committee wanted to know was whethcr 
this project eould stand on its own legs from economic standpoint. Where 
is the difficulty in giving these figures f They know that, at least for the 
builiiings that are meant for the clerks and officers, they can get rent at 
the rat.e of 10 per cent. They know the class of clerks or the officials that 
will occupy these hoUb~, and Uiey can easily calculate the rent that wjll 
he realisable from them. They certainly owe it to this House to tell us 
that Goyernment will cut their coat according to their cloth. In thl? past 
the Government had been reckless in their construction programmes not 
to care for the public interest. It is not Government's case that these 
officers and clerks should be given some concession and provided with 
h(JU>le" at lower rates of rent. That is not the Government's case. From 
PEl.st experience we know that the expenditure that has been incurrE1d for 
providing honses for officers and clerks involved a great 10RS. Whep they 
"rfo now eominlf ~,lth plan$ for new building construction, is it not their 
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duty to calculate what is the amount of rent realisable from the officials and 
cle~ks 7 And it is not difficult to find out the exact results. From that 
we can see whether the project is economically a, sound one. When this 
matter was raised iu the Standing Finance CommIttee, the Finance l\lember 
was lI01 in a position to tell them whether the expenditure of so many 
lakhs illld lakhs of rupees was economically sound or proper. Weare not 
opposed to the policy of building quarters for the officers or for the clerks 
or for the Members of the Legislature, particularly when the rate of interest 
;s low. We accept the policy, but thjs House must get correct figures 
when a question had been asked in the Standing- Finance Committee, and 
now the Finance Member, without supplying us with relevant figures, wants 
us to yote a blank cheque. It is difficult for us to vote on a question like 
this ; otherwise, on principle, we are agreeable to this motion. 

, Mr. R. S. Sarma (Nominated Non-Official) : I should not have been 
a party to auy conspiracy to wasting the time of the House, but I am 
desired by my Party to inform.. . . . . 

Mr. D. X. La.hiri Chaudhury (Bengal: Landholders) : On 1\ point C)f 
Qrder, Sir. How can the Honourable Member say we are wasting the time 
of this House Y , 

Mr. R. S. Sarma : If any conspiracy really existed, it applies, other-
wise ..... 

Mr. D. K. Lahhi Oha.udhury: Not conspiracy, but you ::;aid wasting 
th~ time of the House. 

Mr. R. S. Sarma: Yes. I have been asked by my Party to say that we 
aJ'e in favour of this demand for grant, if for no other reason than this, 
that it will provide employment in these hard days for a large number of 
labourers and it is most essential that those people who had even been 
asked to quit Delhi should now find re-employment under this new scheme 
of building construction. At the same time, our Party wants to impr('ss 
upon the Finance .Member two things, namely, one, that the grant should 
not exC'eed what is now provided and, secondly, that as far as possible all 
these contracts are given to Indians. 

Mr. Gaya Prasad Singh (Muzatfarpur cum . Champaran: Non-
Muhammadan) : Sir, I find some difficulty in understa.nding thepoKition 
of some members of the Standing Finance Committee and also of the Gov-
erDment in this matter. One particular member of the Standing Finance 
COJwnittee, who has spoken in support of the grant today, dissented frolD 
the proposal in the Standing Finance Committee's meeting held on the 
19th August. That is what the proceedings of the Sta.nding Fillam:c 
Oommittee of that date contain : 

" The Committee approved the proposal, but with regard to oftieers' and clerks' 
quarte~ Mr. Jadhav, Dewan Lalehand Navalrai and Sardar HarbaJlll Singh Brar dis-
sented on the ground that sufficient information had not been provided regarding. t.he 
possibility of act!ommodating Government servants in private bungalows. Dewan 
J.alcband Navalrai also considered that the matter was not sufficiently urgeut to jnstify 
(;xpenditure at tho present time. With regard to the Legislators' quartelB, Mr. I adhllv 
dissented. Sardnr Harbnus Singh Brar and Dewan Lalchand Navalrai did not \l.ilI~ 
to prelill their objection to this part of the proposal as the rest of the scheme hnd beeD 
nooeptf'd by a majority of the Committee." 

l\ly Ho.ourable friend, Sirdar Harbans Singh Brar, seems to have 
changed his position, and has now supported t.his motion on the floor of the 
House. I said at the outset of my speech that I was also not co~villeed 
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as to the proper position of the Government in this matter of New Delhi 
expenditure. They must~nce for all make up their mind whether it is their 
intention to abandon the Simla exodus, and to make Delhi the permallenL 
Capital of India, or their intention is to continue the Simla exodus as 
merrily a8 before and to go on sinking crores and crores of rupees amidst 
the tumbling graveyards of Delhi. I find from the proposaJ. which was 
putiol"ward before the Standing Finance Committee: . 

, •• The Government of India had recently to reconsider the question of re·opening 
the projeet estimate in connection with the serious shortage, in New Delhi, of residential 
accommodation for offieers and clerks of all Departments which will, it is anticipated, 
be greatly aggravated on the introduction of the new constitution." 

This House, as representat.ive of the..J)eople of this country and as the 
eust.odian of public revenues, has a right to know from the Government once 
for all what is their int.ention with regard to the question of transferring 
ofi,ces from Simla to Delhi and vice versa. If, as I have stated, the Gov-
ernment want to shirk this qnestion and not to arrive at a proper decision, 
th.is House will be justified in refusing 'any further grant for the extension 
tIf residential quarters in New Delhi. With regard to that point, questions 
have been asked in this House. I myself was responsible for askiug a 
qnc$tion, perhaps some other Members also were responsible for aRking 
(j uestions on the subject. But, as usual, the Government tried to evade the 
real issue and gave answers which were not. at all satisfactory from the 
public point of view. If they inake up their mind to abandon the Simla 
exodus, the question will arise as to the fate of the immense house property 
which. will be left in Simla. Now, Sir, opinion has been expressed in 

. 1 many quarters, and I think my Honourable friend, the 
. . P.II. Finance Member, has himself stated it this morning on 
the floor of the House that with the advent. of the Federal Legislature, the 
hoh'ling of the Simla Session will have to be abandoned. I do not pro-
lU)unce any definite opinion on this project just now, but I have a right to 
ask as to what will be the condition with regard to the transfer of offices 
aliG the plea.'lure trip of the high officials on the hill top. Does this mean 
that th~ highest officials in the land will continue to have their annual 
pleasure trips at the expense of the taxpayers, but only the Members of 
the Federal Legislature will be deprived of the opportunity of coming up 
to Simla. That, Sir, is a point which must be carefully looked into. T 
really object that the rate pa.yers' money should be squandered in lakh~ and 
lakhs e\rery year for the pleasure of a few individuals who might choose 
to-come up to Simla with their offices and clerks and their other estahlish-
menbl,whlle, we, the representatives of the people from whose pocket.~ the 
revt'llUt' comes should alone be sweltering in the plains of Delhi. It is, 
therefore, necessary that Government' should unfold their plans definitely, 
aftc1 Mould not keep anything up their sleeves. We should like to know 
really what is their intention. Are they going to come up to Simla, leaving 
tiS to our fate in Delhi , 

'l'hE;re is just one other little point I should like to mention hefore I 
lJ'f'clCeed further. Labour conditioM in Delhi,. being what they are I should 
like to know what arrangements have been made for housing the labour 
population th€re. A question was asked in this House in the last SeAAion. 
Per'llifJII I was myself responsible for asking that question and 80mI' othel' 
M.embers also. The Municipality of Delhi had given notice tn many 
hotJdloP.ds and thousands of coolies, who were responsible for making New 
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Delhi what it is today, to quit their quarters. I understand their water'&up-
ply was stopped and they were asked to c.lear out bag and bagga~e. I 'should 
like to know in that connection what IS the ar~angement whIch Govern-
ment contemplate to make in order to house the labour population of New 
Delhi. I mean the labour population which they will employ in building these 
addItional quarters proposed in the scheme before the House ju.~t HOW. 
Then, again, I should like to bring to ~he notice of this House tbe Rch{!n;te 
which is under contemplation. It is saId that a scheme was worked outm 
1930 aud that it was estimated that the demand for residential accommoda-
tion then comprised additional quarters for at least 52 officers and 837 
clerks the provision of which cost about 79 lakhB. I should lika to know 
what 'happened to that scheme, 8.8 to how many officia~' and ho,v '~lany 
clerks' quarters were provided and how many yet remaIn to be proVIded. 
It is said that. the scheme '~.a:, approved in prineiple, bnt had to be pOst-
poned owing to the difficulty of providing funds. I should like to::know 
how far the financial situation of the Government of India has improved 
to jWltify them in embarking upon this costly project. If thet'e is Jl' 
plethora of funds at the disposal of Government, I should like t.o snbmit 
that the rate payers of the country were entitled to the first relief. A 
portion of the taxation, with which they are burdened and under which 
they are groaning, ought to have been remitted, but, instead of that, 1 find 
that costly, projects are undertaken. I am not referring principally to this 
item ~hich is on the agenda just now. There have been so many other 
directions of expenditure in which the interests of the rate payers have 
been lost sight of. "Since 1930, rates for buildings have droPPl.ldcoa-
siderably, while money can also be obtained at much cheaper rates." 'l'hp. 
Honourable the Finance Member has not enlightened the House a". to his 
sehp.me for providing money at much cheaper rates for the building of 
these q narters. "The Government of India therefore consider " thp. st.ate-
ment continues " that the present moment is a suitable opportunity for reo 
oplming the project estimate, particularly in view of the serious shortage 
of quarters." I find that in Simla also quarters are being provided. Only 
recently some expenditure was incurred in providing kitchen arran~emen:t.$ 
fer some of the Members of the Legislative Assembly occupying Lopgwood 
Hot.el, New Block. I quite welcome that piece of expenditure, but Ish(lIlld 
like to know whether Government have a settled plan in tackling this ques· 
tion finally and definite-Iy. 

'!'be Honourable Sir P:nmk Noyce: I should like to mentioB with 
reference to what the Honourable Member has just stated that the provi-
sion of kitchens at Longwood, which has been urged on me for some time 
past, is a very small work costing a few thousand rupees. 

Mr. Gaya ~ SiDgh : I-have myself stated just now that twel-
come !hat proJect, and, as a member of the House Cdml!littee,'1 was 
responslble for recommending the building of these cooking shedl:.There-
fore, I do not grumble at that little bit of l"Xpenditure which the Hbhour-
able Member's Department has ineurred. I should have liked him to'spend 
a litt.le more in that direction, if necessary ; and I should like to knoW' 'once 
for all what is ltp tlreir sleeve in finally settling this question of exodus 
and the pennanent residence of the Governme-nt of India in New Delhi. 
~~~~~: I. 

" As matters stand at present, the staff of all Departments are beiag subjee~ 
to if.eat diflleuIties in finding BUit.able necommodation. During the winter season' of 
]932.33, there WRS R total demand for 2,65] married clerks' quarters and ~90 officers' 
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bungalows, while only 1,602 quarters and 191 bungalows were available for nllot· 
ment." 

'l'his House would like to have a clear statement showing up to now 
how many quarters have been b~ilt, at what expenditure, both for officers 
and clerks as well as for Members of the Legialative Assembly, and what 
is the cost of each quarter. Now, I understand that a project is on· foot 
for building some additional quarters for Members of the Legjslature in 
New Delhi. Now, the House Committ.ee met the other day, and has sub-
mitted a recommendation that the plan of the new quarters ishould be 
submitted to the House Committee for their approval in consultat.jon with . 
tbe .Engineer in cbarge of the Department concerned. I bope, Sir, the 
Honourable Member's Department will look into the matter and ('oruply 
with the request made therein. 

The Honourable Sir·Frank Noyce: I have already promised that. 
Mr. Gay&. Prasad Singh : I am glad that my Honourable frjend has 

promjsed t{) look into the matter and to build those quarters in consulta· 
tion with the representatives of this House on the House Committef' : 

" A large part of the clerical staff find themselves compelled to choose between 
finding accommodation in the already oyercrowded city of Old Delhi, or of sharing with 
those til whom it is allotted the insufficient available accommodation in New Delhi, to an 
extent tar in excCBB of that which would be adopted were t.hey allowed reasonable freedom 
of choie«:." 

I should like the Government to throw more light on this somewhat 
r~omplicated sentence which occurs in their proposaL What exactly .is the 
number of clerks who reside in Old Delhi and what are the quarters avail-
able to them, and how Government want to provide bungalows for them in 
New Delhi, and in what locality : 

" Thf' difficulties experienced, for want of adequate residential accommodation, by 
the superior staff are also wen known. " 
I should like to understand clearly what is meant by the superior staff 7 
Does it refer to Gazetted Officers or only to non-gazetted officel"S 1 How 
many of them have found accommodation in Government buildings. and 
how lJIany of them have to be provided for in the new plan which Govern-
ment llave before them : 

" It may be noted that large numbers of officers are embarrassed every year bv 
not knowing till the last moment whether they can. count on finding any accommodation 
at an in New Delhi, while some of the highest civil and military officials are unable )ear 
ufter year to procure any Government residence nnd are compelled to reside in botels." 

1'he mention of the military officials brings me, Sir, to the question of 
accommodation for the Membe-rR of the Legislature in the Westcrn Hostel 
in New Delhi. I . understand t.hat last time a few Memben> of the 
Legislative Assembly, who applied f~r quarters in the Western Hostel 
werc llot provided with quarters, just for the reaaOn that they were in 
o(;cnpation of some of the military officers and officers of the Air Foree. Of 
course, I do not object that they should have been accommodated in the 
Wf'sicrn Hostel, but I should like to know definitely what is the plan of 
the Government in dealing with applications for quarters from officers of 
the Government and the Members of the Legislative Assembly in the 
W e~tern Hostel. I understand t.hat the W,estern Hostel was built expressly 
for the purpose of the Members of the Central Legislature, and I think that 
they should be given a preferential right to reside in the Western Hostel. 
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If there is an extra accommodation available, then it should be made over 
.. to 'the civil or military officers of the Government of India. In this con-

nection 1" should like to bring to the notice of the Government one other 
recomn:endation which was made by the House Committee the other day. 
It-,was to the effeet that one block of the Western Hostel should be reserved 
.fo~ ,l\lembers of the .A!;liembly. 
" ':' Mr.: President (The Honourable Sir Shanmukham Chetty): 
. The Chair' would like to know from the Honourable Member how long he 
wili ~peak. In. view of the f:ldvanced discUllSion on this motion, the Chair 
pi:o.l~olSesto sit until this motion is finished. J 

Mr. Gaya Prasad Singh: I hope., Sir, you are not sitting in the 
.. iternoon. 

Mr. President: The Chair proposes to adjourn the Howse after the 
ilUt;~tion is put on this motion. 

Mr, G6ya Prasad. Singh: Then I will take two or three minlltes 
DIOI'e. 1 was SUbmitting, Sir, that the House Committee had made a l'ecom-
inendation that one block of the Western Hostel should be reserved for 
MemberlS who live in orthodox style and that a kitchen should be provided 
behind the block. In view of all these considerations, to' which :MemberlS 
of this House have given expreSlSion, I hope the Honourable the F'inance 
Membcl' or the Member in charge of the Department will look into the whole 
-luestion.It should not" necessarily be supposed that we are opposing the 
item which is before us, but we should like to be enlightened on those points 
to' whi<:h the attention of the Government haa been drawn in the course of 
the debate this morning. 

The BODQurable Sir George Schuster:' Sir, I do not wiKh to make 
a long :-peech no",'. I wish onfy to take advantage of the opportunity which 
you haw given rne to answer one or two points that have heen ma~e. In 
the first place, my Honourable friend, Mr. Mitra, referred to the di~tiuction 
betlll~e('n elected and nominated members of the Standing FinaHce Com-
mittel'. I'would like to remind the House that the Standing Finance Com-
mittel' eonsists of an official Chairman and 14 unofficial members elected 
b~' this House and that, at present, out of these 14 membe1'8, 11 are electt>d 
lU(}Ulbers and only 3 are nominated members. One of these three nominated 
members is actuan~' t.he nominee of one of the unoffieial parties in this 
House. I think there is no Committee which has a hand in transacting 
bUkilH'ss in connection with the Legislature which is so predomina.ntly 
unoffieial in its character as the Standing Finance Committee. I am the 
only ufficial on the Committee and I have taken every opportunity that I 
have had of testifying to the very great assistance which I have always had 
from every member of the Standing Finance Commi.ttee, whether they be 
eleeted or nominated. 

Then, Sir, my Honourable friend raised the question of lack of informa-
tion. If there has been lack of necessary information, I sincerely apologise 
10 the House. I was not., as the Honourable Members know. at the Stand-
ing Finance Committee ",:hen this matter was taken up, and "r confess I did 
110t know if there was an;y unsatisfied demand for information. A good 
man,V questio,,"s have been asked in the course of this debate and, I am sure, 
I aliI I>ntitled to say on behalf of my Honourable colleague, tht" "Member 
for Industries Hnd IJabonr, that his Department will go into all these ques-

L26ILAD 0 
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tiolls and that, before the House is asked to take any further step in eon-
nection with this programme, we will endeavour to put before the House 
information on all the points that have been raised. 

Now, Sir, thE're li; only one other thing that I wish to say and that is 
as regards the general financial position. There has been, I think, certain 
amount of confusion in some of the remarks which have been made by my 
Honourable friends opposite between capital expenditure and e..tpenditure 
which has to be ehargt:d to revtmue. 1 uever ventnred to state that, 80 
far as the budgetary position WIIB concerned and so far as the bahmce 
b{:tween current revenue and the current expenditure was concerned, we 
had any justification for looking forward to any definite improvement. ' ·We 
hope that things are getting better, but there certainly is no evidence on 
,., hieh I can -express an opinion of that kind. What I did say was that as 
regards the Government's capacity to undertake capital expenditure, the 
position had entirely changed. But I wish to say now that we should not, 
even in the present position, feel ourselves justified in undertaking capital 
expenditure which was going to put upon the revenue position of the Govern-
ment in future any serious burden. In the case of the present proposition, 
the ('xpenditure is, to Ii very large extent, remunerative. The slight ditfer-
ellce that may occur between the actual return from the letting of the 
honses f.nd the interest that is to be paid will, at any rate, on the amount 
of expenditure which is now in contemplation, not appreciably affect the 
Budget or the Government's pown to remit taXation. We are not asking 
the House to undertake any project which will 8ubstantially or appreciably 
deteriorate the budgetary position. That, Sir, makes the position perfectly 
clear and I will not detain the House any longer with my remarks on this 
subject. 

Mr. President (The Honourable· Sir Shanmnkham Chetty): 
TIH: question is : 

,. That a supplementary sum not exceeding Rs. 9,81,000 be granted to the Governor 
General in Council to defray the charges which will come iu course of payment during 
the year ending t.he 31st day of March, 1934, in respect of • New Capital Works at 
Delhi '." 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 

11th September, 1933. 
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